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ALL INDIA AYURVEDIC UNIVER-
SITY BILL*

Shri A, T. Sarma (Bhanjanagar): I
beg to move fur Irave to introduce a
Bill to provide for the establishment
of an All India Ayurvedic University
under the aegis of the Government
of India witm a view tp resusgitate
and encourage the stuuy and growth
of the science of Ayurveda in India.

Mr. Chairman: The question is:

“That Teuve be granted to in-
troduce a Bill to provide for the
establishment of an All India
Ayurvedi~ Univorsity under the
aeris of the Government of India
with a view to resuscitate and
encnrurage the study and growth
of tha science of Ayurveda in
India.”

The motion was adopted.

Shri A, T. Sarma: [ introduce the
Bill.

ALL INDTA AYURVEDIC MEDICAL
COUNCIL BILL®

shri A, T. Sarma (Bhanjanagar): 1
beg to move for leave to introduce a
Bill to provide for the constitution of
an All India Ayurvedic Medical Coun-
cil for India, maintenance of an Ayur-
vedic Medical Register for the whole
of India and for matters connected
therewith.

Mr. Chalrman: The question is:

“That leava be granted to in-
troducae a Bill to provide for the
constitution of an All Tndia Ayur-
vedie Merdical Council for India,
maivfenance  of an  Ayurvedic
Meodieal Pagioler for the whole of
India and for maliers conn.cted
thevewith.”

The motion was adopted.

akrl A. T. Sarma: I introduce the
Bill,

‘Constitution I
(Amdt.) Bill

CONSTITUTION (AMUNDMENT)
BILL*

(Amendment of article ﬁS)
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Mr. Chairman: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.” '

The motion was adopted.
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Shrl Nath Pal (Rajapura): I sug-

guest suspension of the rules and im-
medinte passage of this Bill.

16.14 hrs,

CONSTITUTION (AMENDMENT)
BILL—contd.

(Amendment of article 368) by Shry
Nath Pai

Mr. Chatrman: The House will now
resume further consideration of the
motion moved by Shri Nuth Pai for
referring the Constitution (Amepd-
ment) Bill to a Select Committee.
Shri Ganesh Ghosh may continue his
speech,

Shri P. Ramamurti
am speaking for him.

Mr. Chalrman: Not for him, but for
your own self.

(Madurai): X

Shri P. Ramamuril; Sir, the Bill
that has becu introduced by Shri Nath
Pal is a very jmportant Bill as far
the people of this country are cone
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